i 2. It is seen from the OA that the applicant has been
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working continuously at Visakhapatnam from 1981 viz., for I

over 16 years. She claims, however, that her service |

between July 1986 to 1988 was actually under the Chief

Engineer (Factory), Bolangir, although, for purely admini-
stratiﬁe reasons, her HQ was fixed and permitted to continue

at Visakhapatnam. On the strength of this fact, the applicant
claims that this segment of her service ought to be excluded
while computing her station seniority at Visakhapatnam. This
is an aspect with which this Court is not immediately concerned,
and the matter is best left to be decided by the concerned
authorities on merits or wvalid administrative consideratlons.
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3. It is also noticed that the applicant is just one||
among 18 Draftsmen Grade 1 who are stated to be surplus H
to the requirements at Visakhapatnam. Hence the impugnedlw
posting/transfer order. Of the 18 persons, as many as 15|W
are women-employees, including the applicant. The fact |m
is that the remaining two male-employees have been posted #o
Port Blair/Bolangir, while an effort has been evidently ||
made to re-~locate the affected women-employees in softer
stations like Bombay, Bangalore and Pune. ||
4. . One of the grievances of the applicant, which is IG

also a ground advanced by her against the impugned order,

is that her station seniority was disturbed in 1992 at the |
|I
instance of scome of her colleagues without any notice h“

or warning., Be that as it may., the applicant 4did not H

I
prefer any representation to the concerned authority ’

at that point of time. while this was so, even the presentlﬂ
representation, which is annexed to the OA, 1s concerning l%
the rectification of what she claims to be a mistake in |
the altered seniority list issued in 1992. This represen- |
taﬁion was submitted after the issue of the impugned order |”
and does not contain‘any request for cancellation or k
reconsideration of her transfer and posting from
Visakhapatnam to Bangalore. All-this would show that the
applicant was never really vigilant about her own claims,
such as they are, nor has she put forth any grievance
based on any acceptable or permissible ground. ‘
5. It was nevertheless forcefully urged on the
applicant's behalf that she suffers from serious ailments

and that her move from Visakﬁapatnam to Bangalore would
seriously upset the present state of her health (para 6.4

of the OA). This fact had not so far been represented to

the respondents.
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6. Considering all facts and after hearing both the
learned counsels, liberty is hereby granted to the applicant
to submit a proper representation narrafing her problems
and difficulties to Respondent-l1 (Chief Engineer, HQ.
Southern Command, Pune) so as to reach him_by 19th March,
1997, at the latest, R-1 shall thereafter examine the
representation, arrive at a suitable deciéion and communicate
the same to R-2 hx so as to reach him by 31st March, 1997,

As an interim measure it is directed that the
applicant shall not be relieved from her present post until

1st April,1997.

The decision conveyed to her by R-l1 shall be final
and binding, and it shall not be open to the applicant to
re-agitate the same grievance before this Tribunal in any
future litigation.

Should there, however, be any delay on the part
of R-1 in the disposal of the applicant's representation
within the date specified above, her relief, if ordered and
found necessary, shall be suitably deferred upto 2 days
following the receipt of decision of R-1 by R-2.

Thus the OA is disposed of at the admission stage.

__ﬂ_ﬂ____;ﬂ%. ' ML &
ﬂ-—-——-—-}
(H. Rajen Prasad)
Member (Admve.)

12th March, 1997
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